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OA 385/96
Roghan Lal 7adav s,': Late Shri Fanhiya Lal Yadav, r,/o 725, Patukpar Chopar Ahir,
Rewari.
«s« Applicant
Versus
1. Unizn of India through Director General Telecommanicaticon, Sanchar Phawan,
New Delhi.

Chief General Manager, Fajasthan Telecommunicaticn Circle, Jaipur.

2.
3. Teleccmminication District Engineer, Alwar.
a, Sub Divisional Officer, Teleccmminication, Phiwani, Alwar.
.+« Respondents
CORAM:
HOIT'BELE MF.GOFAL FRIZHIA, VICE CHATRMAN
For the Applicaﬁt ' ««. Mr.Rakesh Charma
Fcr the Respondents | vee Mr.Il.IN.Chrimal
O-R-D-E-R :

FER HOM'BLE- ME.30FAL - FRISHIA, - VICE- CHATPMAN

Applizant, Foshan Lal Yadav, has filed this application under Section 19
of the Administrative Tritunalz Ackt, 1985, praying for quashingy the order dated
12.6.95, at Annexure A-1l, by which hiz request for grant of appointment on
compassicnate basis was rejected Ly the'High Power Committee. The applicant has
alss prayed for a direction teo the respondents to Jive appointment to him to a
suitakble job on compassicnate ~onsiderations.

2.  Heard the learned counsel for the parties. Rezords of the case have been

carefully perused.

3., The ~ase o~f the applicant iz that his father, Late Shri Fanhiya Lal Vadav,
died con 22.12.53 while he was in the service ~f the respaondents and at the time
of hie death he waz holding the wet of Technical Superviact in the office of
the Diztrizt Telecocmminicaticnh Engineer at Alwar. Immediately thereafter, the
applicant's mother, Smb.3arti Devi, made an application to the Sub pivisional
Offizer (Teleccmminication),  Bhiwani, for applicant's appointment on
compaszicnate basis alongwith the requived documents. The aforesaid application
vas forwarded to the higher authcrities of the department. It i= oontendsd by
the applicant that thers is no earningy member in the family. Applicant, his
y-ungsr bkrother and his sisters are unemployed and the family keing in
straitened cirmumstances, the applicant had to rejuast the Jderartment for qrant

of appointment on  compassicnate  basia. Thereafter, an Inspector of the
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department was sent b2 make enquiry rega1ﬂ1nj the financial ocondition =f the

Aeceazed family. It iz alac stated that the’ 1mpu3neﬂ Jecizion of the department

and the rejection of the applicant's request for appointment on compazsicnate

basis are -ontrary to the repcrt submitted Ly the Inspector. On the contrary,
the rezpondents have stated that the applicant's case was considered by a High
Fower Committes of Rajasthan Telecom Civele on 26.5.9d, It was on the
reccmmendaticons of the committee that a Welfare Inepactor of the Jdepartment made
an investijatizn rejarding the fipancial conditicon of the deceased family and he
had rep:-rted that the deceased family has a Pan Shop, ten and a half bighas of
land ard tws residential hensez. A lump eum amcunt of F2.128114/- was paid as
Death-oum-Retirement Cratuity, Sesneral Provident Fund, Centval General Employees
Insurance Scheme etz. to the family of the Jdeceased and the widsw <f the
Jdaceased employvee 'ia getting Re.1926/- per mocnth as family pension. After
receiving the report of the Welfare Inspector, the caze of the applicant was
again considered by a duly constituted High Power Committee <of the PFajasthan
Telecocm Circle -n 12.3.95, The High Fower Committes £xund that the family o

the deceazed was havingy sufficient source of income and it was not in indigent

condition.

a4, The learned counsel for the ap@dicant has urged that there afe twa
daughters of the Jdeceased emplcyee who are unmarried and the family is nit able
to make itz baoth ends meet after the death of the applicant's father. BEut it is
korne cut by the reszrd that the widow of the deceased is getting R2.1926/- per
mocnth as family pensicn and a sum of Fe.l128114/- was received b the family of
the deceased bty way <f cther pensicnary lkenefifts. It i= also true that the
family'of the deczased has ftwo residential houses and ten and a half kighas of
land. 1In the ciroumstances, it cannot he caid that the famlly of rhz deczeaszed
ie in fast in a penuricms conditicn and it needs immediate financial assistance.
Once a High Fower Committee has thoroiughly examined the applicant's caze for

grant of apgwlntment on compassionate basis and found that the ciroumstances of

the family are nok  indigent, I find no  Jjustifiakle groand too direct

re-ccnsideration «f the case. This arplication is without merits. It ia,

therefore, dismissed with no crder as to coets.

Crintne

(SOFAR"FRISHNA)
VICE CHAIRMAN




